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CENTRAL ADMINISTRATIVE TRIBUNAL : \(¥;
PRINCIPAL BENCH:NEW DELMI ,

0A. 895 of 198G

Dated New Delhi, this 8th day of August,1994

Hon'ble Mr Justice D. L. Mehta,Vice Chairman(3)
Hon'ble Mr B. K. Singh,Member (A)

Shri Girdhar Singh

R/o 4darsh.Colony, Shalla Garh

Palual, Diste. Faridabad ’
HARY aN A4 . XX Applicant

By Advocate: Shri S. C. Luthra
VERSUS

1. Union of India through
General Manager
Northern Railway, Barodag House
NEW DELHI

2. Controllier of Stores
Northern Railuay
-Baroda House
. NEW DELHI
Se DeputyAContrnller.af Stores
" Northern Railuway
General Stores
Shakurbasti
DELHI
4+ Senior Persanhel‘ﬂfficer(ﬂ.?»)
Northern Railluay '
Baroda House :
NEW DELHI ' . eee Respaondents
- By Advocate: Mrs 8. Sunita Rao
0RDER

(Mr Justice D. L. Mehta,VC(3)

The learned counssl for the applicant
submitted that the respondents have issued an
order (AWnexure A=1) in partial modification tg o

their order_No.152 dated 18+10.88 and thsraby
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pdssed the order against shri Girdhar Singh, the
appliéant .withdrswing . the benefits which wuere

extended to him earliery and the new incumbents

have bean given henefits.

2, 8/shri Herdeva and Prahlad Kumar are not
party before us and we would nmot like to pass
ény adverse ordsr against them. If there is any

- mistake, it is for tha.respondants to consider
and we cannot ﬁaés any order in this case. against

the persons who are not party before us.

_3. 3o far as the applicént is concerned, the
relief granted to him earlisr cannaot be 6ithdfaun
without be;ng heard. Ih-the result, the 0Q4 is
partly accepted. The order‘dgted 26 43490
(Annexure A=1) is partly set aside as it takes auay
the vestad right of the applicant who has been
given the benefits earlier. The respondents are
dirscted to give an upportuhity of personél hearing
to the applicant in\ths ﬁattsr and pass necessary
order accerding td fule. The OA is disposed of

accordingly. No costs. . ./
0, | Y.
(B. K3 3ingh) : (Do L. Mehta)
Member (A) . Vice Chairman{(J)
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